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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENGH

\ AT HYDERABAD
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DATE 0OF ORDER : 28~09-1998,
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Between -

‘1. P.Ashok vardhan

2+ D.Brahma Nandam
3. M.Venkanna
4, Y.Ramulu
+.. Applicants
And
1. Director, DRDL (Defencs Research

Deve lopment Laboratory) & R.C.I.,
Chandrayanagutta, Hyder abad=-500 058.,

«+s Respondent

Counsel for the Applicants : Shri S.Lakshma Ready

Counselfor the Respondent ! Shri V.Bhimanna, CGSC

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'ELE SHRT B.S5.JAI PARAMESHUAR  :  MEMBER (3)

(Order per Hon'ble Shri R.Rangarajan, Member (A)
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(Order per Hon'ble’shri R.Rangerajan, Member (n) ).

Heard Ms.V.lLakshmi for Sri S.Laxma Reddy, coungel for the

applicant, Nane for the Reapon&entg.

2, There are 4 applicantsnin‘this 0A., They are wprking

as Tradegmen 'E' in thé office of DéDL and RCI, Cﬁandray
It is stated fPor the épplicants th%t they are aspirants
as : '

motion/Technician 'A' skilled grade. They were not call
selaction on the ground that they ére not possessing qua

Cunbipcate. '
of 10th class uith'ITIAin terms of Schedule III to S5.R.O
dt;16-8-95. The applicants have completed four and half
gervice in Tradesmen ‘'E' grada.i(This DA is Piled for a
tion that the.neuly préscribed additional minimum genera
tional gualification-of X Class in addition to the I.T.I
ficate againgt the existing 8th class gualification will
retrospectively to the applicants who had obtained tha I
the then minimum 8th cless gualification and consequent]
the applicants for Assessment by Lgcal Aséassment Board
on 13th and 14th May, 1996 for proﬁotion ageinst L.0.C.E
on the ground that thayfaf? not posessing X class qualif]

LT

in addition te I.T.I.qualificatibn as per S5.R.0.177 dt.1
as illegal, arbitrary ard for a conssquential direction
ragpondents kg ¥ME xeaxomaaxkx to consider them possessi
qualification for preomotion against L.D.C.E. quota in tH
conducted by Local Assessment Board on par with their ju
Tradesman 'E' grade with all conseguential benefits.

|.o.003'
e

hnagutta,
For pro-
6d for
lificatian
. 177

years of
Hdeclara-

1l educa=-

. certi-
not apply

J.1. with

schedulsd
. quota
ication
6-8-95
tot he

ng ITI

e assessmant

niors in

y not calling



- 3 -
3. 5.R.C.178/95 dt.16-8-95 came into force with effgct
from 26-8-95, 'This S.R.0. replaces the recruitment rule of 29
hat the

posts which have hean‘includad in D.R.T;BJ It is stated t

ob jective~of cohstituting the new Technical Cadre was to r¢-orga-

nise and restructure the Group~B and Group-C Research and

posts under DROC ensuring eguitable chances of grouth to a

fechnical

|1 sec-—

tions of the employees.. Theiunified cadre o%lbﬁrc hes & three-tisr

structure starting from the bay scale of Rs.950-1500 and go
the pay scale of %.3000-4500 which is enclosed as Annexure
new : o
the/scheme, the vacancy based promaotion system has been re
by a merit promntion’system based on'limited flexible comp
scheme, Under the new system, promot ions have been totall
from pccurrence of vacanciss and all persens found meritor
can be promoted subject to the prescribed ceiling. The po
_ o ] he is
by an individual 'will be upgraded autbmatically once they

.

guitd le as per that scheme,

4. Ehé mchema consists of Pilling up oé 50% of vaca
from those holding posts of Tredésmaﬁ 'E','Laboratory Atte
Blue Printer and Ferro Printer on the dats of cnmmencemeﬁt
rules on completion of minimum_5¥yaa:§-ré§uiar service in
after a special assessmant, for alpe;iud of 5 ysars from t
promulgation of thess rules, The minimum gualificetions a
limits as laid down in Schedule-I1II shall not apply in the
25/ of the vacancies shall be fillsd through limited depar
competitive examination from amongét departmental employes

minimum three yszars regular service in Uefence Research an

Development organisation and possessing gualifications pre
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in Schedule-11I but without any age limit, feiling which |the

unfilled vacancies shall be filled by Direct Recruitment.

that the

5. Schedule-1I1 of the mf—kkm rulegclearly states

minimum qualification will bes X class or equivalent combjined with

ITI gualification, The applicants obviously do not posgess X class

. . A
or equivalent gualification eventhough they are ITI certificate : )ﬁ,ﬁ

holders., Hence they cannot be considered against the 25% of the

t.0.C.E. quota. UWe do not gee any irregularity if they pre not

considered against the 25% of L.0.C.E. quota as thay do- fot

possess the necessary educstional gualification. Limited Depart-

mgntal Competitive Examination is meant to recruit qualpfied

a

hands and such method cannot be challengéd as/uell sound|organisa-

tion needs qualified hands to carry on their job.

6. However, tha applicants have got equal opportupity

to get promoted against the 50% promotional quota eventh
are not possessing any additional édGCational gualificat
provided they had put in 5 ysars of service in the louwer
but the applicant%do not possess the minimum gervice qua
of 5 years as they had put in only four and half ysars s

on the date they are to be considered ageinst 50% promot

gquota.

T o

In viey of the above, the applicants are not g
o~
ﬁo be considersd sither against 25% L.0.C.E. gquota or ag
50% promotidgnal gquota; no doubt thé'raspondents will con
against the pramotional guota as and when they Pulfill 4
service eligibility condition,
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B In view of what is stated above, we find no mer

tha 0.A. Hence the ‘same is dismisssd. No order as to co

Wm : (R.RANGARAJI)AN)

it in

sts.
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””,,ffmember (3) Member (A
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Dictated in Open  Court,
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0A, 587/96

‘Cepy tot-

1? The Directer, ORDL(DePancs Research Development Lab+ratory)

& R.C.I., Chandrayanagutta, Hyderabad.
2. UOhe cepy to Mr. S.Lakshma Raddy, Advecate, CAT.;
. ‘Bna copy te mr. 2Bhilanna,'ﬂddl?CGSC., CAT., Hyd.
4% Ona copy to D.R:(A), CAT., Hyde \
5% One dqplicate capyﬁ » |

Hyds
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